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Same hon. members rose—

MR. SPEAKER: I am not allow-
ing any debate.

SHRI SHYAMANANDAN MISHRA:
On a point of propriety.

MR. SPEAKER: Not at this stage.
I am not giving my consent. The
Ministar,

SHRI C. SUBRAMANIAM: Mr.
Speaker, Sir, this is the letter which
the Prime Minister wrote to you. I
am reading only the relevant por-
tion:

“Some time ago a photostat copy
of the letter which presumably
Shri Mishra read in the House

to
Raj Narain, MP. 1 ordered an in-
tion into the matter which
that the sald photostat
a forgery wund that no
officer of the HINDALCO had ever
written such a letter. The results

the original letter would be neces-
sary which might be produced.
My Becretariat did not get any
“peply from Shri Raj Narain”

Therefore, it is not correct to
¢hat no request has been made to
Bhri Raj Narain to produce the ori

“Desr Shri Raj Ngrgin, ..

I have receilved your letter sent
in reply to mine of * 28th 'Octoher.
You want that the letter writien
to Shri Kothari on Tth Novembar,
1967, should be probed Into fur-
ther,

As -1 mentioned io my earlier
letter, the photostat gent by you
has ‘been investigated andt tlmt' it
does not appear to be genuipe.
For any further probe, the original
will be required. If you could
send the original, the question of
further action can be considered,

Sd. B. N. Tandon,
Secretary to the Prime Minister”
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SHRI C. SUBRAMANIAM: It was
sent on 11th November, 1874 and
therefore, the allegation thwt Shri
Raj Narain was asked to produce
the original letter and therefore,
the question does not arise, all this
has been going on false premises.
Here is a specific request to him,
that, ‘If you want any further probe,
kindly produce the original’... (Ife
terruptions) There was no
from Mr. Raj Narain to this letter
and even now what the Prime Minis-
ter said ig that the original letter

will be necessary for any Jfurther
probe,
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SHRI C. SUBRAMANIAM: There-
foré, there is wmbsolutely no -mis.
representation. gbout .any fact, The
fact is that Shri Raj Narain was ask-
ed to produce the original letter if

SHRI. BHYAMNANDAN MISHRA:
' the. i stated

just new-amounts fo saying that a
letter wuy indeed sent to Mr.- Raj
Narain and hs was usked to produce

1.am coming:to that. 1f any letter
is sent by any.one 0f us also, .the
receipt of it is signed by the reci-
plent «or-anybody- o ‘behilf 'of: the
redplert -+
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[oft varray faet ]
of the House coptradicting the alle-
gation made by the hon. Member.
Instead, the Prime Minister sent a
communication to you....

oty fowd - wfasearT & v
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SHRI SHYAMNANDAN MISHRA:
....and the hon, Minister utilised

that communication in replying to
the point mmde by him.
Now, you would be confronted,
Mr. Speaker, with a very peculiar
situation.

MR. SPEAKER: I am always.

(Interryptions)
BHRI SHYAMNANDAN MISHRA:
This is a msatter of propriety
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SHRI SHYAMNANDAN MISHRA:
Can an hon. Member of this House,
more go the Prime Minister pefer
to anything that haffpens in that
House?! Now the Prime Minister

MR. SPEAKER: Thiz ls about the
statement,

SHRI SHYAMNANDAN MISHRA:
She should have referred to the
statement made by hon. Janeshwar
Misra and not hon. Mr. Raj Naraln,
This is a very delicate matter that
she is referring to. The Prime
Minister says that presumably he
was reading out from a letter which
had been cited by Mr. Raj Narain,
What business has the Prime Minis-
ter to assume that the hon. member

geceived by Raj Nurain, -Then we
can proceed.
MR. SPEAKER: This letter



MR. SPEAKER: Please do not do
like that Mr. Misra. (Interruptions)

This comes to me and I give the
direction, It is much more than
what he writes to me. He makes u
statement in the House itself, What
is wrong about it?

SHRI SHYAMNANDAN MISHRA
No A statement in the House. .

MR. BPEAKER: The Mmnister,
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MR SPEAKER: Oaly peint of
order. I am not allowing mny debate.
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MR. SPEAKER: Only point of
order. I am allowing you because
you wanted to raise a point of order.
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MRB. SPEAKER; Mr. Banerjee, this

létter is of 1067—that 1s, 8 years
betore.
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Let me conmder it later on. Now,
Papers laid on the Tahle
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PAPERS LAID ON THE TABLE

AMENDMEINTS TO ACREEMENT BETWERN
Govr or INpia Axp ONGC
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THE MBESTER OF PETROLEUM

AND CHEMICALS (SHR! K. D.
MALAVIYA): I beg to lay on M
Teble 3 oppy each of the following
amendments (Hirddi andl English
versions) to the dated

Agreesaent
the 17th December, 1968 between the
Goverament of *Todia mmu
Natural Gas
tion 42 of the Ircome-



